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: HON'BLE SHRI JUSTICE K. M. AGARWAL, GHAIRMAN
| HON'BLE SHRI R. K. AHOOJA, MEMBER (A)

| 1)  ©.A. 370/98
% U Ra} Kumer S/0 Jai Chand Jha,

R/O Block-A, Pocket-B,
61, Shslimar Bagh,

i : | Versus |
? 1, National Capital Territory
of Delhi through its Secretary,
| 5, Sham Nath Marg,fDelhi.
l . 2, The Dy. Director of Education,
| Directorate of Education (S-II Branch),
District North, Education Board, '
Delhi, o ‘
+ 3o~ The Principal, '
Govt, Girls Secondary School,
R-Block, Mangolpuri,: ‘
New Delhi, _ eeos Respondents
2)  Q.A, 2202/97
- Krishna Chander S/O Udai Bhan,
- : ! R/O Libaspur, Jivan Park, ,
, Gali No,2, House No. 44, o T
‘ ' Versus SRR




T ! . . . ) . v

L2 -

l, National Capiteal Territory
of Delhi through the Secretary,
5, Shamnath Marg,
" New Delhi,

2, The Dy. Director of Education (&), _
2 : Directorate of Education (S II Branch),

North-Fest Hakikst Nagar,

Delhi,

3¢« The Principal,
Govt. Girls Secondary School, »
Sector-I, Avantika, :
Rchini, Delhi-35, «+s Respondents

3} Q.A., 2012/97

A . : Uender Singh S/0-Bindeshwari Singh
‘ R/0 Rz-215/B, Raj Nagar-I, _

N Palam Colony,

, New Delhi-45, - Xy mplic ant

Versus

l. Hational Capital Territory
of Delhi through the Secretary,
5, Sham Nath Marg,
New Delhio .

2, The Joint Director of Education (A),
Directorate of Education (S II Branch),
Delhi,

3. .The Princ ipal,

Govt. Co-Ed. Secondary School

N A (At present Sarvodaya Vidyalaya),
O-Block, Mangolpuri, Delhi, eso Hespondents

4) Q.A._2010/97

, . Hemant Kumar S/O Atma Prasad,
; R/0 B-226, Mukund Pur, Extn.,
. Delhi-45. e9 k)plicant

]' ‘ Versus

) l. National Capital Territory of
| Delhi through the_ Secretary,
T 5, Sham Nath Marj,

. - New Delhi,

2, The Joint Director of Education (A),
l(nsnﬁ Branch) , Dir. of Education,
. e @

: 3. The Principal, ,
N Sovt. Girls Secondary School, ‘
= Khajoori Khas, Delhi-94, s+ Respondents

5)  Q.A. 2037/97 |
~~ Ramji Singh S/O Bhikhari Singh,
K. a?agzagi%gi égi iNﬁg.ai(SI,’ |

New Delhi—45.‘

1 4

. .ﬁiip"licant




2,

8.

7)

‘National Cq: ital Territory of _

‘Delhi through the Secretary,
5, Sham Nath Marg, .
New Delbhi, - -
2, The Joint Director of Educatlon (A) ’
Directorate of Education (SII Branch),
~ Delhi, ’
3. The Principal.
- Govt. Girls .Sr. Secondary. School,
Mangolpur Kalan, A
Delhi, - - - «ss BRespondents
6)  Q.A. 207@’97 | "
Janardan Smah S/O Lt. Shri Atal Bihari Smgh,
R/O B-96, Mukund Pur,
P.Os’ Samaz Pur Badli,. )
New. Delhi e o , esc Applicant
, ‘ Ver sus SR |
1, National Cap ital Territory of T

.Delhi through the Secretary, .
5, Sham Nath Marg, New Delhi. o

The Joint Director of Education (A) ’
Directorate of Educatcn (s1ix Branch) ’

. Delhio

1

The Princ ipal ’ -
Govt, Com=-Model Secondary School.

(At present Sarvodaya Vidyalaya),

O=-Block, Mangolpuri. :
Delhi.” «s» Respondents

0.A. 184/98

Dharmender Singh S/O Sukhdev Smgh,

R/0 A-217, Haider Pur Village,
Delhi,

1,

A2.

see k)pl ic 8nt
Versus

Nat ional Cq: ital Territory of
Delhi through the Secretary,
5, Sham Nath Marg, New Delhi, ~ -

The Director of Education (A),
Directorate of Education (SII Branch) .
Nof;!'il-'.'lest Hakikat Nagar, -

De . e

l'he Princ ipal .. | .
Govt, Com-b.&odel Co-Ed Sec. SChool,
BC-Block Sulta\puri,

(8
R ke i



8) - QuA, 3l1/98 o
Anil Kumar S/0 Kanhsiya Lal
R/O C=1222, Jahangirpuri, -

Delhi-33, eso Zpplicant

Versus

l. National Capital Territory of
Delhi through the Secretary,
S5, Sham Nath Marg,
New Delhio

2. The Dy. Director of Education,
-Directorate of Education (SII Branch), .
Distt. North, Education Board, :
Delhi,

3. The vice Principal,

: Sovt, Boys Senior Secondary School,
H-Block, Sultanpuri, ,
Delhi-41, ' . «e«o Respondents

9)  0.A. 275(98

Rame shwar S/Q Ram Parshad, .
~R/0 Vill, Sakatpura, Distt. Alwar,
Tehsil Mundawar, Raj. x o ess Applicant

Ver sus

1, National Capital Territory of
' Delhi through the Secretary,
" 5, Sham Natg Marg,
New Delhi, ’ -
2, ' The Dy. Director of Educatiom,
Directorate of Education (S II Branch),
Distt, North East, B-Block, __
Yamuna Vihar, Delhi. )

3. The Principal,
: G.8.S,.,S. Vijay Park, _
Delhi, "~ +es Respondents

10)  Q,A. 277/98

Nand Lal S/O Shivapujan, _
R/O B/78 Indrapuri, : , ’
JJ Colony, New Delhi, eee Applicant

‘Versus

l. - National Cgpital Territory of

Delhi through the Secretary,
5, Sham Nath Marg, - ... . -
New Delhi, .



- New Delhi,

" The Dy. Director of Education,

Versus_'

-1, National Capital Terntory of

Delhi through the Secretay,
5, Sham ‘\Iath Marg, o
New Delhi, " = B

.2, The Dy. Director of Education,

Branch) »

Directorate of Education (S II
Distt, North, Educatlon Board, B
‘Delhi. : :
3., . The Principal,
. Govt. Boys Secondary School ,. ,
R Block, Mangolpuri-iI, - :
New Delhi .o+ Respondents
. 11) QLA 279[9
Gajender Singh s/o Mangat Singh,.
R/O Vill, Suthari, - ) .
P 0. Surana, Distt. uhazlabad eee Applicant

Directorate of Education (SII Branch) ’

Distt. North East, B ‘Block,
Yamuna Vihar, Delln.

3. The vice Frincipal,

Sarvodaya Kanya Vidyélalya,
Gokulpurl , Delhi,

12) - Q. A 258498

<+s Respondents

Santosh Kumar Pandey S/0 Jagdish Pandey.

R/O Type-II C-63, DESU Colony,
Near Maharani Bag, Kilokn,
New Delhi,

Versus -

1, National Capital Territory of
~ Delhi through the Secretary,
5, Sham Nath Mar'g, Delhi,

2. _The Dy, Director of Education,
Directorate of Education (SII
Distt. North, Education Board,
Delhi, '

3. The Principal,

- G.B.S.S.S., BC Block,
Sultanpur1 Delhi.

QLA 3121 98

‘Vinod Kumar /0
R/O HNo.C-56 Gali No.7,
Kajlis park, Azadpur,

Versus ., -

ese ADPL icant

Branch) ,

se e Be Spondent S ‘

 eie Applicant

'
1




:

3.

14)

' National Cap ital ‘l‘erritory of .
Delhi through the Secretary,
5, Sham Nath Marg, Delh:l

The Dy. Director of Educat.ion,
Directorate of Education (S II: Branch) .
Distt, North, Educat:.on Board,.

DE].hlo .

The Principal .

Govt, Girls Secondary School,
R-Block, Mangolpuri,

" New Delhi.~ __ 0o Respondefxts

Q:A. 2009/97

Sudhir. Kumar &0 Shanker Singh, o
R/O Shakerpur 107 Village, o
D91h1-34. - o ose Appl icant

1.

2.
3.

N

15)

Versus '

National Capital Territory of

Delhi through the Secretary,
5, Sham Nath Merg, = .
.'N ew Delhi _

The Jt. Director of Education (4\) ’
Directorate of Education {SII Branch),
Delhi,- o

The Principal,

Govt. Boys Secondary School, -

J J. C°1°ny, Wazil‘pur. B : ’ o
De1h1-52. : , © . ees Respondents

0.A, 2057[ 97

Hari Mohan S/0O Pooran Singh,

R/0 Hz/29, Sultanpuri,

Delhi-4]. ' «oe Applicant

L

2,

3.

Versus

| ‘datlonal C@ital Territory of

Delhi through the Secretary,
5, Sham Nath Marg, Delhi,

The Jt. Director of Education (A),
gi;;gtoram of Educatlon (SII Branch),
e ,

The Princzpal.il

- Govt, Co-Ed. Middle School.
- Sult anpuri Majra, e L
Delhi-Al 7 " <es Respondents’ "

Wit Do i



JRCENEEIR et
B Ll

" Bharat :Singh-S/0 Ram-Rajya Singh,
""" R/O'Rz=-215/B, Raj Nagar-i, e e

" Palam:Colony, 5ali No. 10, AR .
New Delhi-45, = - «ser Applicant

o :\-fer..sds o ‘

1. National Capital Territory of

- *  Delhi through the Secretary,
. 9» Sham Nath Marg, Delhi. =~

© 2. -The Jt. Director of Education (&), - = -~
Directorate of Education (SII Branch), S
.- ... ..., 3+« The principal, . . 3
BRI - Govt. Com, (Model) Girls Senijor
Wit Do e «:Secondary -School, Sultanpuri, - . oo one o ol
o Delhi. =~ = . ¢ +ss Respondents =

‘i Naresh:Chand §/Q Charan ;Singh, " e n TR

R/O #/54, Azadpur, Delhi," ‘ees pplicant.

:1.;:: ; National Capital Territory of
‘ Delhi through the Secretary,
-5, Sham Nath-Mar§, Delhi, -

_ 24The. Dy, Director of Education, = :
o .-+ . Directorate of Education (SII Branch),
N B Distt. North-East, B-Block, -
i S ~ Yamuna Vihar, Delhi,

' o 0 3e Ihe'Vice Principal, B ) _ _
S v Govt, Girls Secondary School, : _ A
: K o Vijay Park, New Delhi, «es Respondents .

- Rajan Singh $/0 Dhiri Singh,
. R/O'HQNOQ 316, Y—BIOCk,
- - GaliNo,6, Adarsh Ernclave
s Prem Nagar<II ».Nangloi,
Delhi=- 41, o

) _ ese Applicant
- . . \ersus L |
.7 - 1. National Capital Territory of
o Delhi throuzh the Secretary, - -
‘ . - Oe Sham Nath Marg, Delhi.
:f}_‘._*" ’1&:;:;"~. m T B N‘%::': 2 PSS :»*Dy;_Direc tcrnof '»Edu cation w‘:ﬁ:--.;;h;;;*;, Zem 44,:.» :\ s 2y
sl -+ Directorate of Education (sn Branch), --. -

- -3, "j.ﬁi-»‘l'hé

. e Vice Principal, = . i
B  Govt, Comp, (Model) 'Girls School ;" -
" Ffa Cokulpuri, Delhi, - 0, “Respondents




: 4;.~_~~,Jai} Bhagwan /0. Ganga.Ram,..

. ... - . . BfO Roshan vihar, Phase-II, - B Ciw
S o . "House No. 80, Najafgarh S T e
2 " New Delhi . «ee Applicant ‘

o : . Versus

% o A - 1, National Capital Ter ritory of
: Delhi through the Secretary,.
- 5, Sham Nath Marg,. Delhi o

‘“-".2;, “The' Dy.’ Director of Educatlon. e T ey
: Directorate of Education (SII Branch) P
Disﬁt North, Educaticn Board
- Delhi,

- 3 ‘The Principal ’

» ST AT e “. Govte: Boys Secondary School. - R TRy ity APy
NS ‘f: L R‘-BlOCk Maﬂ gOIPLE | A R Pt ’ b BT
e Ne"‘ Delh:.. ST eee ReSpondents T

' ,Pankaj Kumar Smgh 5/0 Ram Babu.

Themr oo m e U RIO Sant Niwas, Chhatrapur '.!andir, SRR L T
o . L e New Delhl. S , B T EXXE ApP].iC,a)t .

Ve‘rsu's |
1." National Capital Territory of - oo o

‘Delhi through the Secretary,
5, Sham Nath Marg, Delhi :

2. The Dy. Director of Education,

: Directorate of Education (SII Branch) ’
‘Di]s.gt. North, Education Board
.- Delhi,

3. The Pr:mcipal
i . .. .. G.Co,Ed,M,.S,, Shahbad Dalry, - - .
; Delhi «es Respondents - -

21) Q.A, 275/98
Ram Lagan §/0 Darogi Chaurasia,

R/O Karna Vihar, -Karari Extension, . . ' :"
~ Gali No, 6 Nangloi Delhi-41 oo Applicant .

Versus

1. National Cap ital Territory of e R
Delhi through the Secretary, - .
5, Sham Nath Marg,- Delhi. . S

““The "Dy, Directe “Eancaticn,
‘ o "Directorate of. Education. S1I Branch.
TR g:fﬁtz North ‘Education :Board, :




A ,
SIS : =
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5 '
T
. j . ?/2‘
- . 1\ )

>, ’ i

Govt. ‘Senior: Seondary School,
Nithari New Delh:l*" ' EERT RS Respondents

o Ay 2040197 i T

RaJ Bir Singh S/O .Samai Smgh

' 'G/O Dhar am Beer Singh,’
A-219, Keval Park. Aza@ur,
Delhi—-33. :

| Versus_. : R
"National Capital Territory of Delhi '
through the Secretary, . o o

- 5,-Shan-Nath-Marg, Delhi, ~ - - e

‘I'he Jt. Director of Education (A) ..
a Directorate of Education (SII Branch) A
- Delhi, - e

" ‘The" Principal : : : PAINE R o

. Govt,: Boys Seconydary Sc:h:r.u:«].,;;.w_,ﬂ,,i.:,_v,,._1 E
R s Colony. tb’a 1rpur. ' T AT
Delhi, ;

9 A: No=252[98

Karan Sin s/o. Shri Har:. Ram 3

R/o Rz- 2I5B, Raj Nagar-I -~ =~

Palam Colon - S T
: .New Delhi-l " ees #pplicant .

VS.

1, ‘National Gapital Territory of Delhi

thugh the Secretary, .
5, Sham Nath Marg,

| New Delhi, o , .
2, The Dy. Dn‘ector of Educatlon - L LT
: Directorate of Education (SII- Branch) SEe e
Distt., North, Education Board '
. Delki., _ T
"3, Vice Princip al o - A
: Govt. Girls Sen ior SeCondary School '
MandOIi mlhi _ ‘oo ® ReSpondGntso

Pre sent.

Shri' Srivastava coms'ol fot fhe “a :lans
in all the OaAs. . ppl ¢ -.t

Ms. R:Lcha Kapoor for Smt Avnish Ahlawat.
counsel and Shri Vvijay Pandlta. comsol ‘

for reSpondents .j.n OA No. 276/ 8.




S e -

» In all these O.Aa.,'tha applicants have made a

prayer for directing the‘respondenta to pay subslstenct

allowance uith consequential benefits pending ‘f*»

-~

'-:r,*ﬁ@pf;;»ga°°“°l“31°“ of criminal trial for offences undar

" Sections 420, 468" and 471 read vith Section 34 Ipc'

L a2 e faen, 3 ees SR AN See

" on the basis of FIR Wo. ;263/97._ ff RS

‘-._employment on- the basis of bogus appointment lettara,
and on that bas;s FIR No. 263/97 uas regzstered hy )
i - 468 and 471 read with. section 34 IPC against the .
{ﬁff Lo a _ applicants, Upon 1nqu1ry, the respondenta also
‘ | came to knou that Ro appointnent lettera vere. zsaued

in favour of the applicants by . the competent

§
l-
i

authorzty‘and*that=on>the basis<of“fake-doc0ments;”f
they were euccesaful 1n obtaznzng enployment uxth
the respondents,’ Accordlngly, their~services were

_ terminated and, tharafora, thay have filed the

aforasa;d Oriuinal APPlicatxons for the aforesaid

reliafs. , o lgmfh

3.] The learned counael for applicenta ;

submitted that in Uedﬂaal V8. Natianal Cagital ‘%%ﬁiif




|
I
|
h
)
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20.11,1997, this Bench made the following directions
in the casse of a similarly appointed employes of

the respondents 3 ' -

"4, Wwithout geing into the merits on the
question of delay, we consider that this
case can be disposed of by granting
appropriatse relief. Ths folleowing
directions are issued 3=

(). The respondents shall reinstate the
applicant forthwith without any
benefit of past service including
arrears of payment, \

(ii) Respondents are at liberty teo enquiry

¢~ into.o allegation against the
applicant after giving an opportunity
to the applicant in eccordance with
lau and thereafter on the basis of
enquiry report, apprcpriata orders
may be passed by the respondents,

It is made clear that the peried between

the date of discharge and dats of reinstatement
need not be considered to be as period spent
on duty even if the applicant is exonerated

in the departmental enquiry. Wwith this
view, the O.As ie disposed of.™

4. It vas further submitted th;t the afo esaid
order has been challenged by the official respondents
in the High‘Couft by filing a Civil writ Petition,
which is pending., It was submitted that cperation
of order dated 20.11.1997 in OA No. 300/97 of—the
Tribunal was stayed by the Delhi High Court.:
Accordingly, it was submitted that these applicaticna
may alsoc bs disposed of accordingly and the

jzmb//:aapondenta herein may fils Writ Petitions and

seeCoONtd, ¢



obtein stay of operation of such orders of the

]
S j ' Tribunal.

Se. The learned counsel for respondents
- submitted that in view of the decisicns of the

Supreme Court in Unicn of Indig vs. Ratigal Sarcj,

(1998) 2 SCC 574 and State of M.f, vs. Shyama

Pardhi, (1996) 7 SCC 118, and one decisicn of the ‘

Tribunal in Sagnjiv Kumar Aggarwal vs., Opiep of India,

ATR 1987 (2) CAT 566, no such relief as was, granted
| N ; to the applicant in DA No. 300/97 by this Tribunal

can be granted tc the present applicants.

e The aforesald directions in BA No. 300/?7
were made by the Tribumal on the ground that the
applicant therein was discharéed frcn.service on
certain serious ailegations without holding any
inquiry as contemplsted undsr Article.311 (2) of
the Constitution. It appears that the learned
Membere of the Division Bench constituting the Bench
that passed the order in OA No. 300/97 did not
notice the aforesaid tuo decisions of the Supreme

3 Court and one earlier decision of this Tribunal,

At '
which would go to ﬂ‘%;fhat if employment is found to
-have been s ecured by.fraud on -e& some such basis

Ko '
like the one of securing employment .on the basis of

fake appointment letter, inquiry under Article 311 (2)

of the Constitution ig not necessary. Under these

, circumstances, we are not bound by the aforesaid

! decision of this Tribunal in 0OA No. 300/97 dated
20.11.1997. ue are of the view that all thees

- o B

! - sesContd,
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applications deserve to be dismissed in the light
of the aforessid decisions of the Supreme Court and
the earlier decision of this Tribunal cited by the

learned counsel for respondents. If so advised, the

_ apblicants way challenge this order before tha High

- Court by filing writ petitions. They cannot urge that

as OA No. 300/97 decided by the Tribunal, these

“S A
0.A.8 be alsq&decided and the respondents be forced

" to go to the High Court and obtain stay of operation

of this order.,

7.  In the result, all these applications
fail and they are heréby dismissed. We make ho
order as to costs because all the applicants appear

to be very poor peopls,.

o

( Ke Mo Agarval )
Chairman

»
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R Come Off (...
Central Admnncrrar, . T
Priacopal vo
e "‘ -
baridieg l‘l(zl{b&, D foelia



